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HOUSE OF THE PEOPLE
Wednesday, 26th May, 1952
The House m et at a Quarter Past Eight
o f the Clock.
[M r . S peaker in the Chair]

QUESTIONS AND ANSWERS
(See Part I)
9-23 A.M.
Shri M. L. Dwi^edi (Hamirpur
Distt): With reference to the incident
which took place in the House yester
day, I want to know
whether
the
Speaker, or the Chairman who con
ducted the proceedings, is entitled to
ask an hon. Member not to speak in
Hindi which is our Rashtra Bhasha...
Mr. Speaker: Order,
order.
He
m ay see me in my chamber just to
make me aware of the fact and then
I wiU consider as to
whether it is
permissible to raise the question in
the House.
Shri M. L. Dwivedi: But I would
Jike to raise the question..
Mr. Speaker: There is no question
— he wailts to raise some point which
is not at all connected with the buaiJiess of the d a y . . .
Shri Velaj^dhan
(Quilon
cum
Mavelikkara— Reserved— Sch. Castes):
What is it. Sir, the hon. Member
wants to know?
Mr. Speaker: The
House
is not
bound to know everjihing. I said to
him that he may see me and tell
me what the facts are and then if ne
cessary I wiU inform the House; I do
not wish to
take the time o f
the
House by bringing in all and sundry
matters. So, that is over.
31 P.SI>.

MOTION FOR ADJOURNMENT
F ast

by

Sw a m i S itaram re. A ndhra
S tate

Mr.
Speaker: I
have
received
notice of an adjournment motion on
the following subiect: “ The fast un
dertaken by Swami Sitaram demand'
ing the formation
of the Andhra
province” . There are two points in
volved in this. One is the question
of the fast and the other is the for
mation of the Andhra
province. If
we take first the importance of the
formation o f the Andhra
province,
nobody can deny that the matter is
of importance, but there is no ques
tion o f urgency
about it,
because
from time to time statements
have
been made in this House explaining
the position
and if hon.
Members
want an opportunity to discuss this
question, they would
get it during
the course of the next few days. Thus,
there is absolutely no urgency about
it and that part goes off. On
the
question o f the fast itself, I do not
think that the fast of an individual
could be recognised as a matter of
such great importance that the House
should discuss it. It is an individual
affair and is a matter as between
himself and those who go with him.
I do not think I can give my consent
to this adjournment motion.
Shri Raghavaiah (Ongole):
fast is connected with...........

This

Mr, Speai^er: There is going to be
no argument now on this question.
Shri Nambiar (Mayuram) May
I
make a submission with regard to
this adjournment motion?
Mr. Speaker: No, not now. These
submissions are many a time taken
advantage o f io r ventilating exactly
what ought not to be ventilated. The
only question here is about admissi
bility, and not about the merits ol
the question. Hon. Members
will
clearly understand
that I am
not
concerned with the merits at all.
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Mr. Speaker; Not at present. That
question is over. Now, I
am going
to another matter.

Privileges Committee and I am for
warding this letter also to that body.
It will take this matter into conside
ration along with the other m atters
under investigation and then makeits report

POINT OF PRIVILEGE
A rr e st of S h r i V. G. D eshpande

Dr. S.
P.
M ookerjee
(CalcuttaSouth-East): When was this letter re»
■ceived?

Shri Vallatharas
(Pudukkottai):
On a point of information, Sir.

Mr. Speaker: As regards the ques
tion about the privilege o f this House
and its Members raised
yesterday
by Shri Chatterjee, I have already
referred the matter to the Privileges
Committee, as the House knows. Yes
terday, after that was done, I received
at 4-45 P.M. the following communi
cation marked “ Secret”
from
the
District Magistrate o f Delhi.
An Hon. Member: But it is secret.
Mr. Speaker: Yes, upto the time it
was communicated to m e it was
secret, but I cannot keep it secret as
between me and the House. It would
have been secret had it reached me
at a certafn stage, but unfortunately
it came to my
hands at 4-45 p .m .
This is how the letter reads:
“ District Magistrate’s Office, Delhi,
May 27, 1952.
Dear Mr, Speaker,
I have the honour to inform
you
that I have found it my duty in the
exercise o f my powers under Section
3 of the Preventive Detention Act of
1950 as amended to direct that Shri
V. G. Deshpande, M. P., be detained.
Shri V. G. Deshpande was according
ly taken into custody this
morning
and is at present lodged in the Dis
trict Jail, Delhi. The
communal
situation in
Delhi has been
tense
during the last three days over the
intended
celebration of an
intercommunal marriage.
Shri V. G.
Deshpande, among others, took a lea
ding part in organising and directing
meetings and demonstrations
which
led to a breach of the peace on May
the
26th. Their
subsequent
con
duct in continuing to hold meetings
and demonstrations
was calculated
further to provoke a breach of the
peace and as such it was considered
necessary to detain them in the in
terest of maintenance of public order.
Yours sincerely,

Mr. Speaker I said, at 4-45

p .m

.

Dr. S. P . M ookerjee:
Did
y ou r
office receive it at about that time^
or was it lying in your office?
Mr. Speaker: It came
me at my residence.

directly

to

Shri N. S. Nair (Quilon cum Mavelik^
kara): What is the time of
its des
patch?
Mr. Speaker: It is dated the 27th
and looking to its contents, obvious
ly it was despatched after the arrest
and after Shri Deshpande had been
taken into custody.
Dr. S. P r M ookerjee: And after it
was known that you had referred the
matter to the Privileges Committee ?
Mr. Speaker: I do not know whe
ther it was known to him. It all de
pends upon
whether
the
District
Magistrate was watching the procee
dings of this House from moment to
moment. I do not
know that. H e
may have known or he may not have
known. Anyhow, it is fgr
the Pri
vileges Committee to
enquire intothe matter now.
Shri R. K. Chaudhury (Gauhati):
May I know whether Shri Deshpandewill bj^ allowed to attend the sittings:
of the House if he desires to do so?
Mr. Speaker: Let us await the re
port of the Privileges Committee.
Shri R. K. Chaudhury: I am making
an application to you now to permit
him to attend the sittings of Parlia
ment.
Mr. Speaker: Even if an applica
tion is made just now, I will await
the report of the Committee. I havealready. instructed the Committee ta
expedite its work, and the first meet
ing of the Committee is going to t>eheld today at 3-30 p .m .

RAMESHWAR DAYAL.”
O f course, the subject is not open
to any discussion, but I mentioned
this letter and its contents
to +he
House merely for information. A re
ference has already been made to the

COMMISSIONS OF INQUIRY

B n .L

The Minister o f Home Affairs and
States (Dr. K atju ): I beg to move fo r
leave to introduce a Bill to provide
for the appointment of Comi^isbions

